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The Registrar General,

Hon’ble National Green Tribunal,

New Delhi.

Sub:- Response on behalf of U.P. Pollution Control Board in the matter of O.A No. 426 of 2023
Surendra Singh Chouhan Vs State of U.P. & Ors. as per order of Hon’ble National Green
Tribunal dated 10.10.2023.

Respected Sir,
Hon’ble NGT has passed an order dated 10.10.2023 in O.A. No. 426/2023 Surendra Singh
Chouhan Vs State of U.P. & Ors. The operative part of the order is as under:-

A 2. In view of the observations made in the report, we consider it appropriate to seek response of
(1) the State of U.P. through the District Magistrate, Harduaganj, (2) the Divisional Railway Manager,
Northern Central Zone, (3) UPPCB, through its Member Secretary, (4) M/s Mangalam Cement CDF,
Complex, Anoopsahar Road, Cherat. District — Aligarh and (5) M/s P&P Exim Pvt. Ltd., Sootmil Chauraha,
Aligarh who are impleaded as respondents no. 1 to 5.

3. The Registry is directed to prepare and attach memo of parties with the application and to issue
notices to respondents no. 1 to 5 requiring them to file their reply/response within two month by e-mail
at judicialngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and not in the form
of Image PDF. :

4. List for further consideration on 06.02.2024 with O.A. No. 537/2022 titled as Mukesh Kumar Chauhan

Vs. State of U.P. & Ors.
5. A copy of this order may be placed with the connected file of 0.A. No. 457/2023.”

Please find enclosed herewith response on behalf of U.P. Pollution Control Board in compliance
of the above directions of Hon’ble National Green Tribunal for kind perusal and necessary action.

Encl: As above

, Regional Officer
Copy: For necessary action please.
1. Chief Environment Officer, C-4, U.P. Pollution Control Board, Lucknow.
2 Chief Law Officer, U.P. Pollution Control Board, Lucknow.
3. Sri Pradeep Mishra, Counsel, Hon;ble NGT, New Delhi.
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Response on behalf of U.P. Pollution Control Board in the matter of O.A No. 426 of 2023
Surendra Singh Chouhan Vs State of U.P. & Ors. as per order of Hon’ble National Green
Tribunal dated 10.10.2023.

Hon’ble NGT has passed an order dated 10.10.2023 in O.A. No. 426/2023 Surendra Singh
Chouhan Vs State of U.P. & Ors. The operative part of the order is as under:-
et 2. In view of the observations made in the report, we consider it appropriate to seek response of (1) the
State of U.P. through the District Magistrate, Harduaganj, (2) the Divisional Railway Manager, Northern Central
Zone, (3) UPPCB, through its Member Secretary, (4) M/s Mangalam Cement CDF, Complex, Anoopsahar Road,
Cherat. District — Aligarh and (5) M/s P&P Exim Pvt. Ltd., Sootmil Chauraha, Aligarh who are impleaded as
respondents no. 1 to 5.
3. The Registry is directed to prepare and attach memo of parties with the application and to issue notices to
respondents no. 1 to 5 requiring them to file their reply/response within two month by e-mail at
judicialngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and not in the form of Image
PDF.
4. List for further consideration on 06.02.2024 with O.A. No. 537/2022 titled as Mukesh Kumar Chauhan Vs. State
of U.P. & Ors.
5. A copy of this order may be placed with the connected file of O.A. No. 457/2023.

In compliance of the earlier direction passed by the Hon’ble National Green Tribunal on
01.08.2023 the Joint Committee of the officials of District Administration Aligarh and Regional Officer,
U.P. Pollution Control Board Aligarh visited the site on 12.09.2023. The report of Joint Committee was
submitted before the Hon’ble Tribunal. The copy of report is enclosed as Annexure-I
7. The Environmental Compensation of Rs. 1,68,750/- against Station Superintendent, Harduaganj
Railway Station, Aligarh has been imposed vide letter dt. 22.09.2023 by U.P. Pollution Control
Board as recommended by Regional Office, U.P. Pollution Control Board, Aligarh. The copy of the
letter dt. 22-09-2023 is enclosed as Annexure-II

3. The online Consolidated Consent to Operate and/or Authorization application dt. 27.10.2023 has
been submitted by unit M/s Goods Shed Harduaganj, Railway Station Harduaganj, Aligarh has been
refused by the Regional Officer, U.P. Pollution Control Board, Aligarh on 01.12.2023. The copy of
the refusal letter dt. 01.12.2023 is enclosed as Annexure-III

4-  As per official record the imposed Environmental Compensation of Rs. 1,68,750/- has not been
deposited by the Station Superintendent, Harduaganj Railway Station, Aligarh. The Member
Secretary, U.P. Pollution Control Board has requested District Magistrate, Aligarh to recover the
amount of imposed Environmental Compensation of Rs. 1,68,750/- as arrear of land revenue. The
copy of the letter dt. 30.10.2023 is enclosed as Annexure-1V.

5- At present M/s Goods Shed Harduaganj, Railway Station Harduaganj, Aligarh has not applied for the
online Consolidated Consent to Operate and/or Authorization application.

6- Ambeint Air Quality monitoring was conducted by Regional Office, U.P. Pollution Control Board,
Aligarh on dt. 29.01.2024 at Harduaganj, Railway Station, Harduaganj, Aligarh. Ambeint Air
Quality report is not as per the prescribed standards. Annexure-V

With reference to the Hon’ble NGT order dated 10.10.2023, the aforesaid Response is being hereby
filed.

Regio
U.P. Pollution Control Board,
Aligarh
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Cherat at Harduaganj Railway Station. ‘
The applicant has submitted that clinker is being loaded and unloaded at the above-mentioned

o AT 01.08.202

7 = -

: Railway Station by the Project Proponent for the last six years. The air and dgst pol!utlon caused
during loading and unloading of clinker is posing serious health hazards to the residents of the
locality and is also adversely affecting fertility of the adjoining agricultural land.

3. Prima facie, the averments made in the application raise guestions relating to environment arising

out of the implementation of the enactments specified in Schedule | to the National Green Tribunal
Act, 2010. In view of the averments made in the application, we consider it appropriate that a Joint
Committee be constituted to verify the factual position and take appropriate remedial action.
Accordingly, we constitute a Joint Committee comprising of State PCB and District Magistrate, Aligarh
and direct the same to meet within one week, undertake visits to the site, look into the grievances of
the applicant, associate the applicant and representative of the concerned project proponent, verify
the factual position and take appropriate remedial action by following due course of law and giving
opportunity of being heard to the project proponent. The State PCB will be the nodal agency for
coordination and compliance.

4. Factualand Action taken Report may be submitted within one month by e-mail at judicial-ngt@gov.in
preferably in the form of searchable PDF/OCR Supported PDF and not in the form of Image PDF,

5. Listfor further consideration on 10.10.2023.

o

A copy of this order, along with a copy of the application and documents attached with the same, be
forwarded to the Member Secretary, State PCB and District Magistrate, Aligarh by e-mail for requisite
compliance,

Ho g BRI afdawer, 9 fReel § anw AOT0 HCIT—457 /2023 wAoTso Rig g=rH
Toto 397 A uiRa amewr famie 02082023 & T 49 [rega 8-

ok

'fhf: grievance in this present application is regarding air pollution caused in the area of Village Cherat,
Dictrict Aligarh, Up during loading and unloading of clinker by Mangalam Cement Company, Cherat at
Harduagan Railway Station. '

3 Hhoa - 5 ) - : : :
- The applicant has submitted that clinker Is being loaded and unloaded at the above-mentioned

i;i‘:q/;i;mn by the Project Prop(?nent for thc‘:: last seven years. The air and dust pollution caused
T e and unloading pf clinker is posing serious health hazards to the residents of the

_ Aty and 15 also adve sely affecting fertility of the adjolning agricultural land.

: };ﬂ;L’;'W’::;“:;?; (C:Z/*\{ No, 476{2()23) complaining about air pollution by loading and unloading .ofc!inker
daii ‘0‘71‘ '0; 30’;3‘ ""f“‘/ ‘.‘i(mlmn came up for hearing before this Tribunal and this Tribunal Vfd'e order
f:?.l‘}mq‘ f:xc(t:;;n : 'canahetumd A jolnt Committee with direction to verify the factual position and

¢ and action taken report within one 2 month by e-mail at judicial-ngt@gov.in

Qfﬁ;{} ablui ey &, i ; - %
‘ Herably in the form of searchable PDF/OCR Supparted PDF and not in the form of Image PDF.
iy “a[ i %
1or further consideration on 10.10.2023 along with O.A. No. 426/2023.
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ﬁ‘“‘i’ﬁ”ﬁ - f notice on respondent no. 8 in compliance of order dated 24.05.2023, Mr. Many
Pursuant to service o

f eared on behalf of respondent no. 8. Reply on behalf of respondent no. 8 has also %
Garg, Advocate has app
been filed vide email dated 26.08.2023.

Action Taken Report has also been filed by DRM. North Central Railway,
25.08.2023

id Action Taken Report, it has been mentioned that applications for consent filed on behalf

aj : ‘ _ _

lx}%}:{\jb;\ﬁti Central Zone, Prayagraj Division, U.P, were rejected twice by UPPCR,

f ed’ Counsel for UPPCB has submitted that UPPCB will look into the matter of grant of consent on
earn : :

requisite compliance/issuing appropriate directions for closure.

Mr. Himanshu Badoni, DRM, North Central Zone, Prayagraj Division, U.p. has appeared before this
Tribunal through VC and we have interacted with him. Mr. Himanshu Ba

doni, DRM, North Centra| Zone,
at tender has been floated and the requisite remedial measyres

|

Prayagraj vide email dated

are being taken.

In reply filed by respondent no. 5 it has been mentioned that brand new green cl
both sides of red view that till the
en cloth with tin sheet

ollution likely to be g

oth has been provided on
time long term remedial
S may also be considered

énerated during loading
unloading of clinker.

Learned Counsel for the respondents no. 2.43
Report regarding remedial measures,
Action Taken Report/Status Report b

judicial—ngt@gov.in preferably in the
Image PDF,

nd 5 tb 8 seek time for fili

ng of Action Taken Report/Statuys

Y respondents no, 2, 4 and 5 to

8 be filed within two months at
form of searchable PDF/OCR supp

orted PDF and not in the form of
List for further consideration on 02.11.2023
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UTTAR PRADESH POLI

Pnx -1

UTION CONTROL,

BOARD
Building.No. TC-12V Vibhuti Khand, Gomti Nagar Lucknow-226 01¢
- PO e oatagdl, LUCKNOwW-226 010
Telephone: +91-522-2720821. 2720681 2720691 (Far'. ity
Ref No. -
195531/UPPCB/AligarI‘([]])I){:I}I(())](.‘,( }f])ﬂ‘h//&!;l‘;/&‘I’i/,&”z‘2 ?j{%{"i:{} « {),1;}2};2{}23
To,

M/S GOODSSHED HARDUAGAN)J
GOODS SHED HARDUAGANI

Railway Station Harduaganj, Aligarh, U.P.,,ALIGARH 202175
ALIGARH

Sub:  Consolidated Consent to Operate and/or Authorisation hereinafter referred 5 2= 5
CCA (Consolidated Consent & authorization) Application under section 2235 o+
(Prevention & Control of Pollution) Act, 1974 as amended, under section 21
(Prevention & Control of Pollution) Act, 1981 as amended and Authorization under th
provisions of Hazardous and Other Wastes (Management and Transboundr

Movement) Rules , 2016.

Kindly refer to your Consolidated Consent to Operate and/or Authorisation hereinzfier rafar=d

to as the CCA (Consolidated Consent & authorization) application dated 27/10/2023 and recsived on
27/10/2023under section 25/26 of Water (Prevention & Control of Pollution) Act. 1974 as amended, under

A SCENSNAS, WAURA

section 21/22 of Air (Prevention & Control of Pollution) Act,1981 as amended and Authorizazion 1::;1«:{ the
provisions of Hazardous and Other Wastes (Management and Transboundry Movement) m;esz 2016. ¥ our

following reason.

Reasons :-

CTO application submitted on dt. 27.10.2023. Online clarification was‘miscd by thxf \w"ii»‘h\“ :z-wmwb
04.11.2023 for seeking the requisite information. The desired informan.on has not b;‘cfl z,; ; Jw “M; ;16
online or off-line that the no documents have been submitted by the unit re g;mlm)g C.\‘l.‘;b‘b zw;;i sd tht:l ; ;
papers have not been uploaded in the name of the person who is the uwncrz;lm‘tm r’o‘tv the Sj;dma ;ﬁf

use certificate has also not been uploaded. 2. The unit has not uploaded the mtom‘ldll‘l‘i:";cc 4 lfh it has
pollution control device with detail design. 3. The unit has not uploaded gro.\in,d \1\ ucr‘znt t'd 'tail‘e ‘;‘I‘u*{edab
not uploaded ambient air quality report. The unit has not uploaded CA C crtli)lfd tn\.:b u;hl:\ Ileloni: o(ri;t
assist, Current assist & Current Liabilities). 5. Thf« unit has hot uploaded am im'r::m?stmr"es fesied i
report. Industry submitted the reply of query, but its not satisfied. 'In tl.le abov; ci g u i
information & above reasons it is not possible to process this application further necessary action.

CTO application is being rejected /refused.

The Consolidated Consent to Operate and/or Aythorisation hereinafter n?terrefi 1o zscthe CCI‘..?f
(Consolidated Consent & authorization) Application under section 25/26 of Water (Prevention & Control ¢



4

Wfion) Act, 1974 as amended, under section 21/22 of Air (Prevention & Control of Pollution) Acé

~ amended and Authorization under
«ransboundry Movement) Rules . 20
the mandatory provisio

¥

This order is issued with the approv

Cop} Teo -

U

s T
—

. U.P. Pollution Control Board, Lucknow,

27

<
the provisions of Hazardous and Other Wastes (Management and/

16 is hereby refused. Further, you are hereby informed to comply
ns of Water Act 1974, Air Act 1981 and HWM Rules 2016

al of competent authority.

( o Authorized Signatory

‘Jaip a’ /beg Japst Singh
. / Datr 20235204 E
PGl AL sINGH
REGIONAL OFFICER (D

Ja i pa l i Digitally signed

j'; by Jaipal Singh

H . Date:2023.12.01

Sin g h 12:50:04 +05'30¢
V4

JAIPAL SINGH
REGIONAL OFFICER (1

( Authorized Signatory )
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